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Shrl

resporulents No. 1

lihrlK,K.

l\t the very

No,3/caveator

the petiUoner

submlssklns levelled

argurnent to the

Court of Madhya Pradesh)
W.P.No.2796D[J7S
lSahu Ys. State of IVLI!. and ors,)

leamed counsel for petitioner.

Mlshra, 'leamed 
Govemment Advocate for

2/State.

leamed coun:sel for respondlent N0.3.

ouEeE learned counsel for the reqnndent

the obJectlons regardlng submlsslons nrade by

respondent No. 3.

for the peUtioner frirly withdravys the

the respondent No. 3 and he confines hls

that a dlrectlon may be bsurd for

consfdenation of his which ls duly recommended by ffre

Collector; Distlct

for he respondents/State as well as

respondent No. 3 submlt that petlUoner has put ln 8 y€Ers of
seryice at the same therefore, he has rightly been tansf,errerJ

to dlstrict Sheopur on

fansfened.

complaint of Employee's Union he has been

Conslderlng submlssion and looklng to the lnnocuous

pnyer.made by fte for consldelration of the D.O. lletten;

dated 30.08.2077 and

of wtth a direcfion to

hand. Necessary

preterably withln

It is made clear that

merits of the case.

Petition stands

7,20L7 collecdvely, the petltion ls dlspoSecl

to conslder the qse lnr

be completed as o<pedlUously as postbte,

months fitm $e date of receipt of this rcrder.

Court has not o<pnesserl any oplnion on the

(Anand Pathak)
Judge
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